O o e |

—

thorised Officer Purple Finance Lid

ERINGS LIMITED

TURE OF TOMORROW
« RELIABILITY

7. SIDCO Women's Industrial
1 - 636011.

' Estate, Amausi Nadarganj,
adesh -226008
anselectrogngineenngs.com
| Phone: +91522 455 BOO0S

TING FOR THE FY 26-27 AND
A-ORDINARY GENERAL MEETING

2026-2027 of the Members of the
Facility / Other Audio Visual Means
)0 PM. IST to transact the Special

lanatory Statements on Friday, 6th
embers whose e-mail addresses
= with the General Circulars issued
pril 13, 2020, May 5, 2020, and
g December-28, 2022, September
. (collectively refermed to as 'MCA

Gompanies Act, 2013 and Rule 20
ps, 2014, as amended from time to
16 and Disclosure Requirements)
at the close of business hours on
»ast their vote electronically on the
though remote evoting system of
embers are informed that:

11st December 2026 at 9:00 A.M.
M IST. During this period Members
e cutoff date may cast their vote
pm on Thursday, 03rd December

g through VC/OAVM and have not
= g-voting and are otherwise not
1h remote e-voting system during

member, the member shall not be

d M/s MMA & Partners, Practicing
» Sukhmendra Kumar, Partner as
nd transparent manner.

website of the Company i.g.,
cess and manner of e-voting,
ce of the EGM and in case of any
estions (FAQ and remote e-voting
“website; www.nsdlindia.com or
a.com. Members may also write
troengineerings.com.

of the Company after the sending
cut-off date of Friday, 27th day of
ler of Members or in the Register
iew the Notice of the EGM on the
iruser jd and password for the e-
jesk.evoling@nsdlindia.com or
om. However, if a person is

A v e

LA L

| PIOpBIISS AR CUITRINEmREIS Bt S e e e e

imited. .;: said EI'II-'i.EI-Ur n't with inlerest and expenses thereon.
L e Rl o Ry in respect of the time avallable, to redeem

The Borrowers attention is invited to provisions of sub- seclion(8) of Section 13 of the Act,

the secured assels.

For Asset Reconstruction Company (India) Limited

Date: 07-11-2020 SD/- Authorised Officer (In capacity as Trustee)

Place: Bhubaneswar

FORM A
PUBLIC ANNOUNCEMENT |
(Under Regulalion 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
ATTENTION OF THE CREDITORS OF

FOR THE
'MABELLO DOORS & FURNITURE PRIVATE LIMITED
HELEVANT PARTICULARS
Ro PARTICULARS DETAILS
1. IName of corporale deblor Mabello Doors & Furniture Private Limited
2. |Date ol incorporation ﬂ[ corporale debtor 11/11/2020
"_3“ Authorily under which corporate debtor IS Registrar of Companies(ROC), Cultack
incorporated/registered
4. |Corporate Identity No. of corporate debtor U361080R2020PTC0O34763
5 |Address of the registered office and principal C/o.; Manmohan Mishra aqc! Ujjaual Mishra,
office (if any) of corporale debtor Flal No. 301, Shakuntala Sojorun, Berhampur,
Ganjam, Orissa, India, 760004
6. |Insolvency commencement date in respect of toa/11/2026
corporate deblor
7. |Estimated date of closure of insolvency resolution 04/05/2027
process (Order Received -on 05/11/2026)
8, |[Name and registration number of the insojvency CS S
; : : : anjit Kumar Das
professional acting as interim resolution IBBI/IPA-002/1P-NO1174/2021-2022/13939
professional
o |Address and e-mall of the interim resolution [Al HIG-62, Lumbini Vihar,
orofessional, as registered with the Board Chandrasekhar PUT-‘BhUbJHHEEWﬂf‘?ﬁmm
Sanjitdas_01@rediffmail.com
10.|Address and e-mail to be used for At: Plot No.: GP-116, 2nd Floor, Near Budha
correspondence with the interim resolution [Park, Niladri Vihar, Chandrasekharpur,
professional ; : Bhubaneswar-751021
Process Mail ID: ip.mabellodoors @ gmail.com
11. |Last date for submission of claims 18/11/2026
Classes of creditors, if any, under clause (b) of |y
12. |sub-section (6A) of section 21, ascertained by b
the interim resolution professional _
13. [Names of Insolvency Professionals identified to |y
act as Authorised Representative of.creditors in |
a class (Three names for each class)
14, |(a) Relevant Forms and (b) _ el 2
Details of authorized representatives are https://ibbi.gov.in/home/downloads
available at:

Notice is hereby given that the National Company Law Tribunal Cuitack of Bench has ordered the
commencement of insolvency resolution process of the Mabello Doors & Furniture Private Limited
on 04.11.2026. : :

The creditors of Mabello Doors & Furniture Private Limited, are hereby called upon to submit their
claims with proof on or before 18.11.2026 to the resolution professional at the address mentioned
against item No, 10. ' '
The financial creditors shall submit their claims with proof by electronic means only, and other creditors
may submit the claims with the proof in person, by post or by electronic means. -

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate iis choice of

wthorised representative from among the three insolvency prafessionals listed against entry No.13 to
g horised representative of the class [specify class] in Form CA. |
misleading proofs of claim shall attract penalties.

51:11' m
v. | Sd/- Sanjit Kumar Das
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